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CENTRAL ADP1INISTRATIVE TRIBUNAL 
GUWA HAT I 3ENCH : GUuJA HAT I:: S. 	 \ 

RICfIAL APPLICATION NO. 
	 4 	of 	199 4  

MISC.PETITION/CONTEMT PE1ITION/REJIEUi APPLICATION NO. 	 G.A.( 	 ) 

• 	y9keshDev 	 APPLICANT (s) 

VERSUS 

Chief Engineer, Eastern Command & Others 	
RESPONDENT (s) 

Mr A. Dasgupta 	
ADVOCATE FOR 

(s) Mr 11.KSaikia  

-- ---- 

	

MX P.K Choudhurj. C.G.$.C. 	ADVOCATE FOR - ---- 
RESPONDENT (s) 

OFFICE NOTE 
0 A T E 

•- 

COURT'S ORDER 
-------- 

7.1.94 	' Heard learned counsel 

Mr A.Uasgupta on behalf of the 

apt1TCatiOU is ii 	
- 

' applicant, Shri Byomkesh Ov. 

formand 	itbifltime , 	 , Perused the statement of grievan 

c.. !. of  ' ces and reliefs sought for in 
this application. The main 

ted 

I 	 - 

I .  grievance: is in respect of the 

order No.131322/2/93/3A/71/ 
bip • 	

t - I E.ngrs(EIC(I) 	dated 9.10.1993 
• transferring the applicant 

$ Shri B. üev from G.E.. Oinjan to 
* 	 ' GE Gangtok. It is submitted that 
I 

daughter of the applicant will 

• 
appear in the Higher Secondary 
examination and he is ready to 
comply with the transfer in the 

I 
- 	- 

 

and of April 1994 when the 
educational session for 1993-94 
will end. Learned Addi. C.G.S •C,. 

Mr A.K. Choudhury submits that 
- 	

' hriSuren Ch Kalita, GE Gangtok 
has been transferred as GE -. 
Dinjan vice applicant by the 

same- order and that the move of 

the transferee Was to be 
1 

I 
I 



0.A.No.4/94 

H 

	

OFFICE 1OTE 	' 	 ,D A I E ' 
	

COURT'.SORDER 

7 .1 ,94'' 

,compjeted by 31012.1993 and that 

:perhps.shri $,C Kaljta ha 

already moved and, So the 

• 'transfer order need not be I 	 , 	 . 	•. . 	
I 

',iflterfeed with. 

	

• ,• 	Grpund raised by the 
• 	 .. 	, 	. 	 1 	

, ' applicant deserves COnSjdQratjon 
Accordingly, tile direct'the 
'respondents to order Shj S.C, 

:KaiitaGE Gangtok not to move 
' 	.. 	tp,D'nj'an...tjll end of April 1994 

if not yet moved. and. c'osaquently 
'allow Shri B, oev 	 &qtjt 

'work as GE"Dinjan till end of 

'April1994.' 

Mr Dasgupta further submits 
that the applicant is suffe±ing 

from heart disease and 'his 

posting in any plain area having 
'medical facjljtjes would suit 

his health and he has submitted 
a repreaentationi dated 16.12.1993 
before the authority, it is for 
the authorjt to'oflsjdr his 	. 
representation sympatheticaliy... 
and to dispose of at the earliest. I , 	 '•. 	

.... 	/ ' 	
This application is divpos. 

ed of with the above d.rectj0 
'andordor. 

• 	
' 	Intimate all concerned 
immediately. 

• 	 ' 	.. 	" 	. 	' 	

,' 	,:- 

V ice_Chairman 

copy of the. Order may be ' 
• furnished  

parties 	. 	' 
to, the counsel for the ' 	nkrn' 	 ' 	flemor 

 , 	, 	 • 	
'1' 

• 	 Y Order  
di 	 • 	' 	

' 
-. ' I ••-, 	ii 	 •v7 c-1 . 

4d 	 , 	- 
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